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Department of Information Technology
Government of Goa

2nd Floor^ IT Hub, Altihno Goa

F.No. 10(31)/2019-20/DOIT/Bharat FundingT'art file Dated: 2^04/2021

NOTE

1 Goa was the pioneer State in technology led e-Governance enabled by end -to-
end Goa Braodband Network (GBBN) in 2009. Since then, the network provided
internet connectivity to run our e-Governance application. Now is the time for
Goa to leap into the future through Bharatnet.

2  In 2015/ Goverrunent of Goa signed MOU with Bharat Broadband Network
Limited (BBNL) to implement next phase of Bharatnet.

3 Currently/ GBBN connects more than 2500 Government offices. Corporations,
Schools, Colleges, Educational Institutes, etc.

4 Secretary (IT), Government of Goa vide emailed dated 28/10/2020 send revised
DPR based on IP/MPLS Technology on redundant architecture to Ministry of
Coxrununications, Electronics & Information Technology,And Law & lustice,
Government of lndia,lst Floor, Sanchar Bhawan, Ashok Road, New Delhi-
llOOOl. This would ensure that a future - proof, robust and resilient network is
laid in one go.

5  In view of the above, a draft letter addressed to the Secretary (Telecom),
Department of Telecommunications Ministry of Communications Sanchar
Bhawan 20, Ashoka Road New Delhi-110001, to seek intervention in sanctioning
the Bharatnet Phase-11 project in Goa under State Led Model is placed aside for
approval and signature please.
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1 Goa Broadband Network Project (GBBN) was operational on August 2009
and the project completed its 10 years on 31^' July 2019. Currently the Project
s extended till 31"' July 2021. The department has send an email to CISCO on
12/05/2021 placed at page p-52/c requesting to submit the details of
hardware installed in GBBN Project such as support details etc.

9 The department is in receipt of letter from CISCO Commerce India Private
1 imited dated 31®' May 2021 regarding support confirmation for GBBN Cisco
Inventory placed at page p-39/c to page p^^.

3  In the letter, CISCO Commerce India Private Limited stated that OEM
support for products listed under List I of Annexure -A were either never
supported by Cisco or are no longer supported by Cisco and Cisco shall not
be liable for any support maintenance or any other assistance for such
iiardware Products. Cisco also confirms that no existing arrangement

(including but not limited to extended warranty arrangement) with any third
party to support the Products listed under List I of Annexure A. As per the
1 ,ist -I of Annexure A, the last date of Support/End of Life was 31®' Jan .2018.
However, the products listed under List II of Armexure-A will be supported
as per the last date of support i.e 24'^ April 2021.

4  ivl/s UTL has installed CISCO products in GBBN Project which are mostly
end of lifO/ end of support as stated above. Further, the equipments require
immediate replacement through a proper tender process.

5  ihe GBBN project was implemented under PPP and Build Own Operate
(BOO) model without any provision to transfer equipment or fiber back to
Government after initial engagement of 10 years. The contract with the PPP

operator expired on 31^' July 2019, however the conti-act was extended till 31®'
July 2021, in absence of any alternative.

I  »

t

.  I of above, we may once again request to Department of
6. In vicw

Telecommunications, Ministry of Communications , Sanchar Bhawan 20,

Ashoka Road , New Delhi to consider our request and the DPR to enable us to

rollout the best of the broadband connectivity in Goa. The draft letter is

placed aside for approval.
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1 The Ministry of Finance, Department of Expenditure (Public Finance - States
Division), Government of India vide letter no. No. 44 fll/PF-S/2022-23 fCAPEX) dated

April 2022 , has invited proposals from State Governments under the scheme
''Special Assistance to States for Capital Investment 2022-23" wherein financial
assistance will be provided to State Governments in the form of 50-year interest free
loan for Capital Investment projects (may refer page p-lS^c).

2 Hon'ble Minister (IT) had visited the Hon'ble Union Minister (IT) on 28/04/2022
and during the visit had presented the proposal of Goa to seek funds under special
assistance to states.

3 Accordingly the State is required to submit the proposal under part- V (Incentives
for OFC) of the Scheme.

4  Part-V (Optical Fibre Cable): An amount of R.3,000 crore is earmarked for this
Part of the Scheme. This amount will be available to States for capital projects on
Optical Fibre Cable (OFC) network. Maximum amount of incentive available to a
State under this Part of the Scheme is Rs.300 crore on "First Come First Served
Basis Funds will be provided to States under this Part of the Scheme subject to
fulfilment of the following conditions:

Sr.No Eligibility Conditions Status

A

Right of Way (RoW) policy/Rules of the State are
aligned with the Central Government RoW
Policy/

In Progress and

expected to be

completed shortly

B

On boarding of the State on the National RoW
portal

Complied

C

State has no RoW applications pending from TSPs
and ISPs beyond 60 days onthe date of submission
of request for providing funds under this Part of
theScheme.

Complied

Eligibility for capital projects on OFC network under this Part the Scheme is as under:

a. Concerned State Special Purpose Vehicle (SPY) (which should be a State Public
Sector Unit) should have an appropriate Telecom License/Registration (ISP or
lP-1) from the Central Government or the State SPY has a valid Memorandum
of Understanding (MoU) with Universal Service Obligation Fund (USOF)
under the Bharatnet State- led Model.

b. There is no duplication of the existing Bharatnet project in setting up OFC
network. Existing OFC network of Telecom Licensees/ Infrasti-ucture
Providers/BBNL should be utilized by the State/UT Government, wherever
available/feasible.

4
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5. However, as the funding is being offered on 'first come first serve basis, for which

the State Government have to forward the proposal to DoT in order to convey the

interest of the State Government in availing the benefit of Special Assistance

Scheme under Part-V. Accordingly draft letter to DoT along with a draft Pre Project

Report (PPR) proposed to be funded under Part-V has been prepared and placed

aside. Subsequently, a Detailed Project Report (DPR) has to be prepared and submit

to GDI.

6. In view of above, the file is submitted for

a. Administrative approval towards submission of above proposal to Department of

Telecommunications (DoT) for availing the benefit of "Special Assistance to

States for Capital Investment 2022-23" scheme under Part-V.

b. Approval & signature of draft letter to DoT.

X'

Submitted Please
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1 The department is in receipt of email from Mr. JItendra Saini, ASO (UBB),
department of Telecommunications along with OM No 30-167-4/2022/USOF dated
22/07/2022 regarding Scheme lor Special Assistance to States for Capital hwestment
for 2022-23

2  In the above mentioned O.M, it is stated that the proposal received from Goa state
nrher State such as Himachal Pradesh, Rajsthan & Andhra Pradesh hasalong witii uLiici

b en send back and requested to resubmit the proposal along with necessary
requested details.

I  view of above, department has request M/s KPMG to prepared details of the
by DoT, as earlier proposal send by Government was preparedproject as lequ . ;

by M/KI^I^G-
■  -f rnnort submitted by M/s KPMG on 5/08/2022 for OFC project as per

4 The project ^

f  -mat submitted by Department of Telecommunications, Govt. of India is
[  1 aside anci onward forward to the Department of Telecommunications

Submitted please
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The department is in receipt of Office Memorandum no. 30-167-4/2022/USOF dated: 09"'Sept.
2022 from the Under Secretary, Dept of Telecom, Govt of India requesting to submit Clarification
regardina project proposal submitted under Part V of Scheme for Special Assistance to
States tbr Capital Investment for 2022-23. 0^^

The details clarification sought with respect to each observation raised is as below

I  ■ to be noted that Goa does not have any e.xisting BharalNet scheme. However, the funding1, 11 ^ s lo

under the aforenienlioned scheme is only tbr the last mile conneeliviiy ihrough BharatNet.
Clarification:

c  f nf GOA has not opted for any existing BharatNet scheme. Hence it requested to

consider proposal towards providing fund for connectivity from SHQ to DHQ & DHQ to
THQ various Govt Departments and educational institute.

2  The number of FTTH connections proposed is 207872 whereas the no. of ONTs are only 1091.
Therefore, the correct no. of ONTs required for FTTH connections is to be provided.
Clarification:

VVe have considered Infrastructure with fibre, splitter, OLT, which will support 207872
FTTH connections. ONTs has considered only for POP locations in villages. However,
ONTs, drop cable. Termination box & Fibre Patch cord for last mile connectivity are

required equal number of FTTH connection. We had missed out in calculation as on
ground surveys are being conducted and had been halted due to monsoons.

3  It appears from the proposal that state-led model was proposed for implementing BharatNet to
cover OFC in all villages and GPs which also includes OFC to SHQ. DHQ and BHQ. This is not

under the scope of this subject funding.

Clarification:

State has implemented Goa broadband Network BOO (Build, Own &Operate Model),

wherein the OFC is not owned by the State. Further the contract with the service provider

had also expired on 3r' July 2019 and currently it is extended till 31^' March, 2023.State

has only two districts and 12 Talukas. Only 600 KM fibre is sufficient for SHQ to DHQ

and DHQ to THQ. Rest of fibre cable are required for 191 GP's and 228 Villages. Hence

state will work out separate suitable model to from state Government funds to build the

OFC Network in SHQ, DHQ & THQ, if the same is not considered by DOT. However, the

state is looking forward for financial support under Part V of Scheme for Special

Assistance to States for Capital Investment for 2022-23 for extension of network

upto village level from Government of India.

4. Based on the above clarification, the necessary changes in the checklist and proposal has

been made placed at page /e.
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5. In view of above, we may forward the flic to Sccrctan (IT) to countersign modify checklist

and to approve the draft letter address to the Under Secrctai7, Govt of India, dept of

Telecom, Sanchar Bhawan, New Delhi.

Submitted please.

AlXmC)

(0^11^2^

^  'JS, 90 r- ^

^VVi_
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Department of Information Technology, Electronics & Communication
Government of Goa

2nd Floor, IT Hub,

Altinho, Panaji - Goa 403 001, India

Date: 22.11.2022F.No. 10 (31) / 2019-20/DOIT/Bharat Funding/Pt. File/

NOTE

An application dated 22.07.2022 made to the Ministry of Electronics &

Information Technology for availing incentives under the Part-V of the Special

Assistance to State for Capital Investment 2022-23 scheme of Government of

India placed at 154/C to 162/ C may be perused along with the Guidelines on the

Scheme for Special Assistance to State for Capital Investment 2022-23 placed at

163/C to 182/C. The proposal was sent back for resubmission alongwith

necessary details by Department of Telecommunications on 22.07.2022.

The Government of Goa again re-submitted the proposal alongwith the

necessary details as per checklist and format provided for seeking assistance

under the said part of the scheme on 12.08.2022 placed at 189/C to 195/C.

Now, the Government of India, Ministry of Finance Department of Expenditure,

Public Finance-States Division vide order no F. No. 44(1)/PF-SI(CAPEX)-Part-

VI2022-23-SACE-3 dated 18.10.2022 is pleased to convey the sanction of the

President of India to the payment of Rs. 5000.00 Lakh (Rupees Fifty Crore only)
I

being the loan under Part-V of the 'Scheme for Special Assistance to States for

Capital Investment for 2022-23' under Demand No. 42 of Department of

Expenditure for the financial year 2022-23, to the State Government of Goa for

the financial year 2022-23

The amount of above loan is towards capital projects on Optical Fibre Cable
(OFC) network of State communicated vide Department of Expenditure^DoE's)
O.M No. 44(1)/PF-SI(CAPEX)- Part-V/2022-23 dated 30.09.2022 under Part-V of
tire 'Scfieme for Special Assistance to States for Capital Investment for 2022-23'
and is being released based on the recommendations communicated to DoE by
Department of Telecommunications (DoT) vide O.M No. 30-167- 4/2022/USOF
dated 28.09.2022 and the guidelines of the Scheme issued by the DoE vide letters
no. 44(l)/PF-S/2022-23(CAPEX) dated 06.04.2022 & 06.07.2022, subject to the
conditions as slated in the said order dated 1810 2022



This approval is subject to compliance by the Department of Information

Technology, Electronics & Communication, Government of Goa to the Scheme

and Guidelines and other instructions, orders etc. issued by the Government of

India from time to time, and the terms and conditions stipulated on the basis of

eligible activities.

In this regards, as directed by Higher Authorities, M/s Goa Information

Technology Development Corporation (GITDC) is propose to be designated as

the Special Purpose Vehicle (SPY) for implementation of the scheme and the

amount received as loan of Rs. 5000.00 Lakh (Rupees Fifty Crore only) being the

loan under Part-V of the 'Scheme for Special Assistance to States for Capital

Investment for 2022-23' may be transferred in the above said SPY.

Department of Information Technology, Electronics & Communication,

Government of Goa, shall direct the SPY for timely execution of the project and

proper utilization of funds from time to time and binding on the SPY.

In view of the above, we may submit the file to Accounts section of this

Department to initiate the necessary action towards transfer of loan amount to

Goa Information Technology Development Corporation, if designated as the

Special Purpose Vehicle (SPY).

Submitted please.

DUJ^SK):

AD (HSP)

,«-v-

■ AiI'M
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Placed in the file letter No.F.No.44(l)/PF-S/(CAPEX)-Part-
V/2022-23-SACE-3, dated 18/10/2022, received from Ministry of
Finance, Department of Expenditure, Public Finance-States Division,
regarding Sanction amount of Rs.5000.00 lakhs (Rupees Fifty Crore
ordy) for the scheme of Special Assistance for Capital investment for
the financial year 2022-23 for the State of Goa.

As the Scheme is under new Scheme to be classified under

Capital project"Optical Fibre Cable" (OFC) network, we may move a
proposal to Finance department for creating New Unit of account
under Capital Head.

hi

Asstt. Accounts Officer C fSottR

Dy. Directj^Accounts)

Directop^i E&C)

^  7^

0

cOiVlV:) Df)/Acc6uwG^ ^■d)m [£^2,
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NOTE

An application dated 22.07.2022 made to the Ministry of Electronics &
information Technology for availing incentives under the Part-V of the Special
Assistance to State for Capital Inveshnen, 2022-23 scheme of Government of
India placed at 154/C to 162/C may bo perused along with the Gu.del.nes on the
Scheme for Special Assistance to State for Capital Investment 2022-23 placed at
163/C to 182/C. The proposal was sent back for resubmission alongwrth
necessary details by Department of Telecommunications on 22.07.2022.

Th Government of Goa again re-submitted the proposal alongwith the trecessary
details as per checklist and format provided for seeking assistance under the sa.d
part of the scheme on 12.08.2022 placed at 189/C to 195/C.

the Government of India, Ministry of Fi,ranee Department of Expenditure,
TbTk Finance-States Division vide order no F. No. 44(1)/PF-S1(CAPEX)-Part-
I2022-23-SACE-3 dated 18.10.2022 has conveyed the sanction of the President of
^  to the payment of Rs. 5000.00 Lakh (Rupees Fifty Crore only) being the loan
'"'der Part-V of the Scheme for Special Assistance to Slates for Capital

stment for 2022-23' under Demand No. 42 of Department of Expenditute foi
'the financial year 2022-23, to the State Government of Goa for the financial yeai
2022-23

The amount of above loan is towards capital projects on Optical Fibre Cable
Opc) network of State communicated vide Department of Expenditure's (DoE's)
aM No. 44(1)/PF-S1(CAPEX)- Part-V/2022-23 dated 30.09.2022 under Part-V of
the 'Scheme for Special Assistance to States for Capital Investment for 2022-23'
and is being released based on the recommendations communicated to DoE by
Department of Telecommunications (DoT) vide O.M No. 30-167- 4/2022/USOF
dated 28.09.2022 and the guidelines of the Scheme issued by the DoE vide letters
no ■4-4(l)/PFyS/2022-23(CAPEX) dated 06.04.2022 & 06.07.2022, subject to theconditions as stated in the said order dated 18.10.2022. ,

I

Th\ approval is subject to compliance by the Department of information
technology, Electronics & Communication, Government of Goa to the Schem<?
and Guidelines and other instructions, orders etc. issued by the Government of
India from time to time, and the terms and conditions stipulated on the basis of
eligible activities.
In this regards, as directed by Higher Authorities, M/s Goa Information
Technology Development Corporation (GI TDC) is propose to be designated as



1,4] W
the Special Purpose Vehicle (SPV) for implementation of the scheme and the

amount received as loan of Rs. 5000.00 Lakh (Rupees Fifty Crore only) being the

loan under Part-V of the 'Scheme for Special Assistance to States for Capital

Investment for 2022-23' may be transferred in the above said SPV.

Department of Information Technology, Electronics & Communication,

Government of Goa, shall direct the SPV for timely execution of the project and

proper utilization of funds from time to time and binding on the SPV.

Further, we had submitted a separate file to finance Department for creation of

new unit of Account under Capital Head classified as "Optical Fiber Cable"

(OFC) Network.

In this regards, may refer copy of notings (pg 206/c- pg 209/c) from finance

department and letter (Pg 210/c) wherein they have conveyed approval for

opening of new unit under expenditure head as follows:

DEMAND N0.82

Major Head

4859- Capital Outlay on Telecommunication and Electronic Industries

01- Telecommunications

800- Other Expenditure

05- Optical Fiber Cable Network under cenlral scheme of special

assistance (A)

60- Other Capital Expenditure

06- Digitization under central scheme of special assistance (A)

60- Other Capital Expenditure

In view of the above, we may submit the file to Accounts section of this

department to initiate necessary action for transfer of the loan amount to the

above expenditure head.

Submitted please.

ADiHSP)
vu
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May refer the file notings from pages 16/N to 17/N. This department is in
receipt of Rs 50 crore loan under Part V of the scheme for special assistance to
states for capital investment for 2022-23, may refer page 204/c to 205/c.

This department has already created new head under expenditure head for
meeting this requirement (refer page p-210/C).
M/s Goa information Technology Development Corporation (GITDC) is the
special purpose vehicle (SPV) for implementation of this scheme.

In view of the above, the file is submitted for transfer of the above loan amount

to this expenditure head.

Submitted for approval of the government.

A^uuh

ptet»-vi. HIaa .j-uiAofi •

m

p.« f'l
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NOTE

1 Government of India, Ministry of Finance Department of Expenditure, Public
Finance-States Division vide Order no F.No.44(l)/PF-SI(CAPEX)-Part-VI2022-

23-SACE-3 dated 18-10-2022 has conveyed the sanction of the President of

India to the payment of Rs. 5000.00 Lakh(Rupees Fifty Crore only) being the
loan under Part-V of the 'Scheme for Special Assistance to States for Capital
Investment for 2022-23' under Demand No. 42 of Department of Expenditure

for financial year 2022-23, to the State Government of Goa for the financial
year 2022-23.

2 This Department had submitted a file to finance Department for creation of
unit of Account under Capital Head classified as "Optical Fiber Cable"

(OFC) Network.

3  In this regards, may refer letter (pg 210/c) from finance department dated
20/12/2022 wherein they have conveyed approval for opening of new unit
under expenditure head as follows:

DEMAND N0.82

Major Head

4859- Capital Outlay on Telecommunication and Electronic

Industries

01- Telecommunications

800- Other Expenditure

05- Optical Fiber Cable Network under central scheme of special

assistance (A)

60- Other Capital Expenditure

06- Digitization under central scheme of special assistance (A)

60- Other Capital Expenditure

4  It may be noted that, M/s Goa Information Technology Development
Corporation (GITDC) has been designated as the Special Purpose Vehicle

(SPV) for the implementation of the above scheme and the amount received as

loan of Rs. 5000.00 Lakh (Rupees Fifty Crore only) under Part-V of the

"Scheme for Special Assistance to States for Capital Investment for 2022-23"

may be transferred to GITDC.

5. Also, may refer copy of notings on page 212/c to 215/c wherein finance
department had approved the department's request for allotment of funds



amounting to Rs 9323.00 (Rupees Ninety Three Crore Twenty Five Lakhs only)

in the supplementary Demands for grants Batch II during the financial year

2022-23.

6. In view of the above, file is submitted for transfer of the loan amount

amounting to Rs. 5000.00 Lakhs (Rupees Fifty Crore only) to M/s Goa

Information Technology Development Corporation under the newly created

expenditure head.

7. Submitted for approval of the Government.

SW(MI3M)
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23/N Code:-0. R.-17

F.M.S. No.: 1400091025
File No : 10(31)/2019-20/DOIT/Bharat Funding/Part File

Finance (Expenditure) Department
Dated: 13/02/2023

Subject: Finance concurrence for transferring of loan amount received
under Part - V of the Scheme for Special Assistance to State for
Capital Investment for 2022 - 23 to M/s. Goa Informatinti
Technology Develooment CorDoration.

Reference to pre-pages.

2. The instant proposal of the Department of Information Technology is for
according concurrence for transferring an amount of Rs. 50.00 Crores received from

the Ministry of Finance, Department of Expenditure, Government of India, as loan

under Part - V of the Scheme for Special Assistance to State for Capital Investment for

2022 - 23 to M/s. Goa Information Technology Development Corporation.

3. As per the submission made by the referring Department and the records
available in the file, it is seen that the Ministry of Finance, Department of Expenditure,
Public Finance - State Division, Government of India, has vide Order dated

18/10/2022 (pgs. 204/C - 205/C) has sanctioned an amount of Rs. 50.00 Crores being
loan under Part - V of the Scheme for Special Assistance to State for Capital
Investment for 2022 - 23.

4. Subsequent upon receipt of the above Sanction Order, the referring Department
obtained approval for opening of a new unit under the Expenditure Head (pg. 210/C)
The said amount was sanctioned on the basis of the proposal submitted by the State for
availing incentives under the said Scheme. It may also be noted that the said amount
has to be utilized by the State by 31/03/2023.

5. It is further seen that the Goveriiment has designated M/s. Goa Information
Technology Development Corporation as a Special Purpose Vehicle (SPY) for
implementation of the Scheme and as such, the instant proposal to transfer the said
amount received as loan under Part - V of the Scheme for Special Assistance to State
for Capital Investment for 2022 - 23 to GITDC so as to enable them execute of the
Optical Fibre Cable Project.

6. The Hon'ble Minister for Information Technology, Electronics &
Communication has accorded his administrative approval for the proposal vide Note at
pgs. 19/N — 21/N.

7. A copy of the requisite Funds Availability Certificate may be perused at pg.
216/C.



24/N
Code:-0. R.-17

F.M.S. No.: 1400091025

File No : 10(31)/2019-20/DOIT/Bharat Funding/Part File

8. In view of the above. Higher Authorities may like to accord finance concurrence
for transferring an amount of Rs. 50.00 Crores received from the Ministry of Finance,
Department of Government of todi^as loan under Part - V of the
Scheme for Special Assistance to State for Capital Investment for 2022 - 23 to M/s.
Goa Tnfnrrnatim Technology Development Corporation, the Special Purpose Vehicle
designatedfo^^ .
9. Submitted please.

(Supama Pal)
Senior Assistant

13/02/2023

U.S. (Fin-E^fp.)

A.S. (Eh^Exp.)

' l! 11 Pr.

(jiioaia-Bs
'■ «V
:? a

,naji-Go--S/15/2 00.000-91202,
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7^ KJ •

*  The proposal to incure an expenditure amounting to Rs.50.00&<

(Rupees Fifty Crores Only) under Part-V of the "Scheme for Special

Assistance to State for Capital Investment for 2022-23 to M/s Goa

Information Technology Development Corporation". This issues with the

approval of Government vide U.O No. 1409/F dated 14/02/2023 &
Concurrence of Fin (Exp) Department Vide U.O No 1400091025 dated

06/02/2023.

Accordingly, sanction order under Demand No.82, Budget Head -

4859 - 01 - 800 - 05- 60 -Other Capital Expenditure for an amount of

Rs 50 00 (Rupees Fifty Crores Only) is placed at correspondence side forApproval/Signature of Director (ITE&C) pleas^^^

■e/X-'

Director(ITp<sC):

VV> (a-



li^tLow/N^ Q^,t OwUA -S-^SL^
0#|- iQitAfLViat <A« 0^ 'w ft-Xi-Jp{

(7*^PYroVi5^
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M>c^)', fl) t"'' 1« A"*
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--27/N-

1 This Department is in receipt of email from Shri Arun Gupta ITS,
■ Director (BB-II) USOF, Universal Service Obligation Fund,
Department of Telecommunications, Ministry of Commumcation
regarding CM No 13/1/6/EC/2020-21 dated 14.03,2023 issued by
Director ,Lok Sabha Secretariat, along with post Evidence list o
Points raised on the subject "Review of Performance of BbaratNet
Scheme and Broadband w.r.t Last Mile Connectivity " pertaining to
the Ministry of Communications'. The point raised on the subject
related to scheme for special Assistance to the states for capital
investment for the year 2022-23 is reproduce below:

2 "It has been stated that under special assistance scheme of Minis^
of Finance, Rs 2700 Cr. Is being provided to states /UTs for
providing FTTH connections in Covt.institution , private institute
and households. How many states have signed the MoU^
Agreements with BSNL /other ISps for providing the FTTH
connections utilising BbaratNet infrastructure so far? Please
elaborate?

3. In this regards, as directed draft reply is placed aside for approval.

^ oB a-

o p -e

£ CO O O

yv^

fliKi? tiritfi



This has a reference to the email received from Department of
Telecommunication dated 07th July 2023, regarding VC meeting to be held on
13th July 2023 under the Chairmanship of Additional secretary (T) with
Secretary (IT) of State Governments for reviewing the scheme for special
assistance to state for capital investment for the year 2022-23 (refer pg 246/c).

In this regards, DoT has requested the states to submit action plan for
implementation of the scheme.

The information sought is mentioned below:
Government sanctioned amount is Rs 50 crores

Goa formation Technology Development Corporation (GITDC) has
been identified as SPV to implement the project.

50 Crores has been transferred to GITDC.

M/s KPMG has been appointed as consultant to draft the RFP.
RFP/Tender document has been drafted & is pending before EFC

committee of State Government for its approval.

•  RFP aims in connecting the State Head Quarters with District Head
Quarters, District Head Quarters with Taluka Head Quarters and last mile all
with fiber under GBBN 2.0 under public private partnership model. /

The File is submitted for approval of the above information which needs to be
sent to DoT.

3W(mi3m)

C  a O

V

H
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-/ •



*

1. This has a reference to the email received from Department of

Telecommunication (DoT) dated 10/10/2023, regarding status report of the

under Part V of Scheme for Special Assistance to states for capital Investment

for 2022-2023.

2. Vide above cited email, DoT has informed the States have not submitted yet

submitted the status report of the implementation of the above scheme.

Hence, DoT has again requested the states to submit status of implementation

of the scheme along with utilization certificate latest by 13/10/2023.

3. The information sought is mentioned below:

• Government sanctioned amount is Rs 50 crores

• Goa Information Technology Development Corporation (GITDC) has been

identified as SPY to implement the project

•  50 Crores has been transferred to GITDC

• M/s KPMG has been appointed as consultant to draft the RFP.

•  RFP/Tender document has been drafted & is pending before EFC

committee of state Government for its approval.

•  RFP aims in comiecting the state head quarters with District Head

Quarters, District Head Quarters with Taluka head Quarters and last mile

all with fiber under 2.0 under public private partnership model.

4. In view of the above , if agreed we may submit the above information which

needs to be sent to DoT.
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